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O.A. No. 3_5’0/ | 7670 of 2017~

gri Jaydeb Chitrakir, snn'nf Late PAnchanan.

Chltrakar. wn'r‘gring;as Helmsr, ypCeEr BT
section Engineer/Th-AC/CP under ar.DER(@),
Enstern RallwAy, cezldah Dlvision, ress

1ding at 2/A, Palodi Chakraborty Lane.

Kalkata ~ 700 026,
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1. Union of Tndla through the General
Managar, nastern Rallway, 17, N. 8. Roads

Zalkata - 700 oot .

5 The Divksiorial Railway Managetis
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Tagtorn Railway, aseldah Divislon, g
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4, The Sr. Pivisinngl Blectrical Engineer

LT e

(G), Dastern RailwayL gealdah Division,

: Fnlkate ~ 700 hs |

. | 5, The &r. Divisiodal Finance Manager,
B : Seagtern Peilwey, Séaldah Pivision,

L. ~ Rolkata ~ 70C Oih,
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No.0.A.350/1750/2017 Date of order : 05.03.2018

Coram : Hon’ble Mr. A.K, Patnaik, Judicial Member

Hon’ble D¥. (Ms.) Nandita Chatterjee, Administrative Member

For the applicant  : Mr. N Roy, counsel

For the respondents : None

OR D E R (ORAL)

Mr. AK. Patnaik LM.

The instant O.A. has been flled by.?the appllcant under Section 19 of the

L |
Central Admmlstratlve Trlbunats Act, 1985*pray|ng for the followmg rehefs -
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2. Heard Mr. N Roy, Id. counsel for’ the applicant. None appears for the

respondents.

3. Brief facts of the case,as narrated by the Id. counsel for the applicant are .

that the applicant \}vas suspended frop duty by the respondent authorities w.e.f.
20.09.2011 to 26.11.2013 in connection with a Police case i.e. TR No.857 of 2012
arising out of P. 5. Case No0.102 dated 04.07.16 ueder Section 498A/406/34 of
the Indian Penal Code. It is submitted by the Id. counsel for thé applicant that
the respondent aﬁthorities have suspended the epplicant with effect from

20.09.2011 to 26.11.2013 in connection with the said case. However the First
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ridefits to give suspensuon period pay




Class Judicial Magistrate, 7" Court passed an order on 15.12.2016 to the effect
that the applicant was not guilty of the offence under Section 498A/406/34 of
IPC and thereby the applicaﬁt was acquitted from that case under Section
248(1) of the Criminal Procedure Code. Itis further submitted by thé Id. counsel
for the applicant that a promotional list was published on 01.12.2015{Annexure
A/3) wherein the applicant’s name found place at Srl. No.22. The grievance of
the applicant is that though he was acquitted from the criminal case long back on
15.12.2016 and his ju;nior has got fhe proﬁotional pay benefits, he has not been
given such benefits till date. Ld. counsel for the applicant submitted that during

his suspensmn period the applicant,has not got any amount from the authority
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concerned. Being aggneved‘the appllcantnrmade representatlon to the authority
concerned ventilating his gnevanceshtherem on, 09 06 2017(Annexure A/5), but no
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reply has been receivéd from the- respondent authormes till date. Hence, the
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4. Hdwever, Id. counsél -f,qf'tﬁe‘.ra.pplica_nt s'u'b'mi&ed that the ap'plicant would
be satisfied for the present.if ;“'-d;re'cfciqn'is giVen-t’o fh’e ;espondentﬁ No.4. i.e. the
Senior Divisional Electrical Enginé;r(é), E"a"st(e;l:rhw R‘ailway, Sealdah Di\':fision, Kolkata
to consider and dispose of the representation of the applicant datéd 09.06.2017

(Annexure A/S) as per rules and regulations governing the field within a specific

time frame.
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5. Though no notice has been given to the respondents we are of the view
that it would not be prejudicial to either of the sides if a direction is given to the

Respondent No.4 to consider and dispose of the representation of the applicant

as per rules and regulations in force within a specific time frame.
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6.  Accordingly thjé respondent No.4 i.e. . the Senior Divisional Electrical

Engineer(G), Eastern ~Ra|Iway, Sealdah Division, Kolkata is directed tofconsider and

dispose of the representatlon of the applicant dated 09.06. 2017(Annexure A/5) as

per the rules and regulations in force by passing a well reasoned drder within a
i

period of six weeks from the date of receipt of this order, if such representation is
still lying pending for consideration and communicate the decision to the

applicant forthwith. After such consideration, if the decision of the respondents

1

goes in favour of ti'\e applicant, the consequential benefits may tie given to the

applicant within a further period of six weeks from the date of taﬁing decision in

the matter.
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8. As prayed by the Id. Counsel for«the apphcant a copy of thls order along

with the paper book may bf?. “transmitted to-the Respondent No.4 by the Registry

'_~

by speed post for which Id. 'i’:"ou.,ri?él*for--.t-he-apﬁligant”shaH deposjt the cost within

a week.

9. With the above observations the O.A. is disposed of. No order as to cost.
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(Dr. N. Chattefjee) (ALK Patnaik)
Administrative Member | ' Judlmal Member

sb




